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INDIAN PENAL CODE (AMENDMENT)
BILL*

(Amendment of section 53)

SHRI A. N. MULLA (Lucknow) : I
beg to move for leave to introduce a Bill
further to amend the Indian Pepal Code,
1860.

It relates to the sentence of death in
certain cases, and the amendment is that the
sentence of death must be passed only within
certain circumscribed limits.

MR. CHAIRMAN :
*That leave be granted to introduce
a Bill further to amend the Indian Penal
Code, 1860.”
The motion was adopted,

The question is :

SHRI A. N. MULLA :
Bill.

I introduce the

CONSTITUTION (AMENDMENT)
BILL®

[Amendment of article 335 (Bill
No. 101 of 1970]

SHRI B. K. DASCHOWDHARY
(Cooch-Bihar) : I beg to move for leave
to introduce a Bill further to amend the
Constitution of India.

MR. CHAIRMAN : The question is :
“That leave to granted to introduce a
Bill further to amend the Constitution
of India.”
The motion was adopted.

SHRI B. K. DASCHOWDHARY : I
introduce the Bill,

———

CONSTITUTION (AMENDMENT)
BILL*

[Amendment of article 335 (Bil
No.100 of 1970)]

SHRI SIDDAYYA (Chamarajanagar) :
I beg to move for leave to introduce & Bill
further to amend the Constitution of India.
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MR. CHAIRMAN : The question is ;

“That leave be granted to introduce a
Bill further to amend the Censtitution
of India.”

The motion was adopted.

SHRI SIDDAYYA :
Bill.

I introduce the
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APPROPRIATION OF THE
APPROPRIATORS BILL*
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SHRI LOBO PRABHU (Udipi): 1

oppose the Bill on the ground that it is
beyond the competence of this House.

MR. CHAIRMAN: Has be given
notice ?
SHRI LOBO PRABHU: It is not

necessary ; there is no provision for it,

MR. CHAIRMAN : 1 do not allow it.

SHRI LOBO PRABHU : Please see
rule 72 proviso.

MR. CHAIRMAN : It has been the
practicc that if a member wants to oppose a
Bill at the introduction stage, he must give
notice.

SHRI BAL RAJ MADHOK (South

Delhi) : He has opposing on the ground of
legislative competence. I think he should
be allowed.

SHRI LOBO PRABHU : The proviso
says :

“Provided that where a motion is
opposed on the ground that the Bill
initiates legislation outside the legislative
competence of the House, the Speaker
may permit a full discussion thereon™.
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MR. CHAIRMAN : The practice has
been otherwise.

SHRI LOBO PRABHU :
must be on record.

The practice

MR. CHAIRMAN :
that this is the practice.

Office tells me

SHRI LOBO PRABHU : They must
show the rule from where they derive that
fnformation.

MR. CHAIRMAN : 1 do not allow it.
SHRI LOBO PRABHU : On a point

of order. If you do not allow me, I do not
sit down,

MR, CHAIRMAN : He will have to
sit down,

SHRI LOBO PRABHU: On a point
of order. What you are saying is a practice
is not on record. If the office gives you
some information, they must show whence
they derive it.
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Abraham, Shri K. M.
Adichan, Shri P. C.

Atam Das, Shri

Azad, Shri Bhagwat Jha
Bajpai, Sbri Vidya Dbar
Barua, Shri Bedabrata
Basu, Dr. Maitreyee
Basumatari, Shri
Bhagaban Das, Shri
Bbarati, Shri Maharaj Singh
Buta Singh, Shri
Chakrapani, Shri C. K.
Daschowdhury, Shri B. K.
Deshmukh, Shri B. D.
Desbmukh, Shri Shivajirao S.
Dhandapani, Shri
Durairasu, Shri

Ghosh, Shri P. K.
Jaggaiah, Shri K.

Jamna Lal, Shri

Jba, Shri Shiva Chandra

NOVEMBER 12, 1970

AYES

Introduced m

firdfora frar on @& | AfFr afédt &
FRU AT F @ gey@  wfewR &
qara A fFar o g%ar f5 ag fFa
fadas & 37 9 A &@ AR ) fadw
T % q fF agq o fadas 9 9w
FO &7 wfgFe A @A 1 7T AR
wfgse fEar mqr g @ 919 ¢ soo@
Fiar ooy A & fF w9 SErar
T Ok wEE) & |A F7 afawe
2T

guafy wgey : gard A &9 F Y
auifaea w12 1 ar &) wwwr S §
o, T T EF AT | AR
T gu goea 37 & sud fewmi @
& Y gwd, dad wiw Y a ad fea
mr @ aNg g | ey gW waArs
T w1 L., .. (FaEara)

The question is :
‘That leave be granted to introduce

a Bill to nationalise the private indus-
trial companies.*

The Lok Sabha divided.
[16 08 brs.

Kamalanathan, Shri
Kandappan, Shri S.
Kinder Lal, Shri

Kotoki, Shri Liladhar
Lakshmikanthamma, Sbrimati
Limaye, Shri Madhu
Maran, Shri Mucasoli
Mayavan, Shri
Meghchandra, Shri M.

M , Shri Vish ha
Molahu Prasad, Shri
Mohammad Ismail, Shri M..
Nambiar, Shri

Nath Pai, Shri

Nayanar, Shri E. K.
Oraon, Shri Kartik
Palchaudhuri, Shrimati Ila
Panigrahi, Shri Chintamani
Paokai Haokip, Shri
Parmar, Shri Bhaljibhai
Partap Siogh, Shii
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Patil, Shri S. B.
Radhabai, Shrimati B.
Rajaram, Shri

Ram Swarup, Shri
Randhir Singh, Shri
Sadhu Ram, Shri
Sambhali, Shri Ishaq
Satya Narain Singh, Shri
Sayeed, Shri P. M.
Sen, Shri Dwaipayan
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Shambhu Nath, Shri
Shastri, Shri Ramavatar
Shastri, Shri Sheopujan
Shiv Chandrika Prasad, Shri
Siddayya, Shri

Siddheshwor Prasad, Shri
Sivasankaran, Shri
Suryanarayana, Shri K.
Verma, Shri Balgovind
Viswambharan, Shri P.

NOES

Ahirwar, Shri Nathu Ram
Agadi, Shri S. A,

Amin, Shri R. K.
Choudbhary, Shri Valmiki
Deo, Shri K. P. Singh
Deo, Shri P. K.

MR. CHAIRMAN : The result* of the
division is :
Ayes : 62 ; Noes : 11,
The motion was adpoted.
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CONSTITUTION (AMENDMENT) BILL}
(Amendment of Article 338)

SHRI SIDDAYYA (Chamarajanagar) :
I beg to move for leave to introduce a Bill
further to amend the Constitution of India.

MR. CHAIRMAN : The question is :
“That leave be granted to introduce a
Bil! further to amend the Constitution
of India.”
The mo:ion was adopted.

SHRI SIDDAYYA : I introduce the Bill.

CONSTITUTION (AMENDMENT) BILL}

(Insertion of New Articles 330-A, 332-A
and Amendment of Articles 332 and 334)

SHRI SIDDAYYA (Chamarajnagar) :

Kedar Nath Singh, Shri
Lobo Prabhu, Shri

Mabhajan, Shri Vikram Chand
Meena, Shri Meetha Lal
Ram, Shri T.

I beg to move for leave to introduce a Bill
further to amend the Constitution of India.

MR. CHAIRMAN : The question is :

“That leave be granted to introduce
a Bill further to amend the Constituion
of India.”

The motion was adopted.

SHRI SIDDAYYA: I introduce the

PENSION AND OTHER AMENITIES FOR
THE EX-MEMBERS OF PARLIAMENT
BILLt
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MR. CHAIRMAN : The question is :

“That leave to granted to introduce
a Bill to provide for pension and other
ities for the ex-Members of Parlia-

ment.”
The Lok Sabha divided.

*The following Members also recorded

Sarvashri A. C. George, C. C. Gohain
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